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of six workers in the mechanised sector, it employs 22 workers, If this
industry is ‘not saved from its collapse, it will throw lakhs of workers out of
employment. This can create social tension and other prohlems. Therefare, |
appeal 10 the Central Government to provide protective tariff, differential
excise duty, special concession, etc.,. and protect the handmade match
industry from collapse.

Distress saie of paddy in Orissa

SHRI RAMACHANDRA KHUNTIA (Orissa): Sir, due to the State
Government's inaction and FCI's non-cooparation, distress sale of paddy
goes on in Orissa. The State Government and the FCI have failed to procure
the paddy directly -from farmers. Since the millers are the only procurers of
paddy from farmers for supplying the rice quota to the Government; and
that gives thém"a blanket power to fix the price. Paddy of comrhon grade is
being sold at Rs.250-270, whereas the minimum price . is fixed at Rs.520.
There are no takers, because there are no competitors in the paddy market.
It has left the poor farmers high and dry as only millers buy their produce at
their own pleasure, whereas the State Civil Supply Department, the Regional
Marketing Cooperatives and the FCI could also directly procure paddy, from
farmers which is not happening. This is because of unholy relation of mill
owners, with the State Civil Supply Department officers and the FC! officials.
When the Government failed to act against the erring paddy procurers, one
farmer, Shri Nakul Kishore from Bolangir filed a pstition in the hon. High
Court of Orissa, The Chief Justice, Shri Balasubramaniam and Justice Shri
A S Naidu, of the. High Court of Orissa, after considering all pros and cons
have passed the judgment and gave directions to the State Government and
the Central Government to give necessary direction to the mill owners 1o
purchase the paddy at the fixed rate. But the order of the hon. High Court
is not being implemented. | once again urge upon the Government of India
and the State Govarnment to implement the judgment of the High Court of
Orissa and open a Government procurement cell in each block headquarters
to purchase paddy from farmers and then the Government may hand it over
to the mill owners for milling.

Need 1o reopen Chakeri Airport and rename it as Swami Atchutanand
Airport '
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Request to reject the decision of Group of Ministers to relax the provisions
of Jute Packaging Act
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